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Hello Good People ! 
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West Bengal Act LXXII of 1978l 

THE BANGABASI GROUP OF COLLEGES 
(TAKING OVER OF MANAGEMENT) 

ACT, 1978. 

Atr Acr ro r~~rrkc berrer provisio~is fur lfre cor~frol, Irrntln,qenlerlr [lrr~d 

mairrre~latlce of rlrc Darrgabrrsi Grorrp of Col l~g~.s ,  nirll u view to 

~w~tr;o~irrg edlrcr~riorr orrrl ro f l ~ k e  over for rilcrt prtrpose for (I iirniterl 

~>et-iorl rhe n;urrogoilenl of nll I I I E  prol~er-fics belorlgi~lg 10 [he said 

gr-o~rp of colleges or held for rl~e bc~reJt or use iIrc~,-coJ 

WHERFAS it is expedicnl in [he public in~erest to make belter provisions 

for the control, n~anagcrnenl and maintenance or the Bangabasi Group 

of Collcgcs, willt a view 10 promoling educalion and 10 lnkc over for 

t h a ~  purpose for a limiled period the managcmenl of all lhe properlics 

belonging 10 the snid group or colleges or held for thc benefil or use 

~hcrcok 

It is hereby cnacled in rhe Twen~y-ninlh Year or the Republic of 

India, by thc Legislature of West Bcngnl, as follows:- 

. This Act may be called  he Bangabasi Group of  Colleges (T~k ing  sllon lillc. 

over of Management) ACI, 1978. 

2. In this ACI, unless the conlext olherivise rzquires,-- Definitions. 

(a) "appoinled day" means thc dale of puhlicalion of the order 

~nade undcr section 3; 

(b) "the Bangabasi Group of Colleges" mcans- 

(i) ~ h c  Bnngabasi College (Di~y), 

(ii) the Bangabasi Morning College, 

(iii) the Bangabasi Evening College, and 

(iv) the Bzlngabnsi Collegc of Comrnercc nl Calcuttn, 

logether with the lands, buildings, erections and Lxlures 

constituting the same and includes all furniture, 

equipments, srorcs, moneys and other assers, and all 

lecture rooms, laboratories, libraries, hostels and 

boarding houscs, if any, heId or used in connecrion 

wih ,  or as accessories lo, or as adjunc~s of, the snid 

group of colleges. 

'For Slalcrncnl or Objcc~s and Rcasons, set thc Cnlcrirrn GU;CI~C, h;rrmnrdirrury, 
Pan I\'. or llic Is1 Dccemhcr. 1978, pagc 250h; for pmcedings or rhc Icsl  Bcngal 
Lcgisla~ivc Assembly, src thc procctdings or thc mccling of that Asscnlbly hcld on thc 
I <I h nrt.rmlwr 1078. 
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Tlru Bnr~xnbusi Grottp of Colleges (Trrkirrg o l ~ t .  of Mnrrryl~11ie111) 

Act, 1978. 

[Wesl Ben. Aci 

(Secrio~rs 3-t5.J 

3. (I ) The S~nle  Govcm~nen~ sII~III, by order pu blished in rhe Oficinl 

Gawrrr,. take over the rna~~ngcmer~~  and collrrol of thc Bnngabi~ri Group 

or Colleges. 

(2) A11 order ~nndc under sub-section ( I )  shall remain in force for 

n period of two years Iron1 the dare of ils publirario~~ in lhe Oflcinl 

Gazu1tc. 

4. (1) Suhjec~ to sub-seclion (2). Lhc Bangnbasi Group of Colleges 
shill1 rcnlain under [he managzmcnl of the State Government for the 

period referred to in sub-scclion (2) of sectior~ 3 and shnlI be run Tor 

lhe purposes for whicti i r  ivas being run immediately bcfore thc oppoinlcd 

day. 

(2) Thc Stale Governniunt may, a1 any Limc before ~ h c  expiry or Ihe 

period reftrrcd to in sub-secrion (2) of section 3, make over lhe 

managcment to llle Governing Body oflbe Bangabasi Group of Collepzs. 

c o n ~ r i ~ ~ t e d  by tlie Univcrsity oTCalculta in nccurdwce wirh the provisions 

of thc Calcurrit Univcrsity Act, 1966 and llie S I ~ ~ L U L Z S  mndc Ihereunder, {v,!,~ B ~ ~ ~ .  

with crrecr from such datc as Inay be specified by lhc Srare Governtncn~ AU1 

1966. 
by no~ifioarion pubIisIied in the OJJ~.irrl Gazc,!tc: and lhc said dale shah1 

not be n dnrc later than Ihe pcriod rcferrzd LO in sub-sec~ion (2) OF 

sec~ion 3. 

(3) The Adminislralor appoinled under seclion 5 shall ceasc to 

fu~~crion with effccl from 1hc date specified in !he uotificalion under sub- 

section (2). 

5. (1 )  Tlie Srntc Governrncnt siiall, by ordcr in wiring, appoinl an 
Adrninistn~or for n~annging ~Iiz Begabnsi Group oTColleges in accorklncc 

with [he provisinns of [his Aci and tlie rulcs made ~heraindcr. 

(2) The Srnrc Governmcnt may appoinr onc or marc persolls lo assist 

the Adrninis~ralor in carr$ng out his func~ions under [his Act. 

(3) Ttlc Slale Governmen! shall by rules prescribed thc lerlns and 

condilinns of service of llie Administraror and oihcr person ur persons 

who may be nppoinled to assist thc Adrninislralor. 

6. ( I )  Subject to such direcrious as [lie State Governrnei~t may 
issuc hdh~ lime ro rime, \ l ~ z  Ad~ninistraror appointed under scclion 5 

shall have all  he powers of o\anagemenl and conlrol in relaiion lo llle 

Bangnbasi Group uf Colleges. 

(2) (i) All persons consliru[ing thc ncl huc commi~lccs appoinlcd by 
rhc University of Calcuua and all other persons exercisiog any power 

of rnanagzlnenr in relation 10 [he Bangnbnsi Group olCoIleges jmnedinrcly 

before lhe appoinled day, shalI he deewed lo have vacated rhcir offices 
n n r i  ~11111  r P ? c +  in r u n r r i c o  ~ .r . , . l .  n n L . , - . - -  



Tire Ba~lgabnsi Grorl11 of Colleges ( T ~ ~ I I R  o\,er of Mn)roger~re~lr) 

Acr, 1978, 

(ii) all such pcrsons who havc in their possession, custody or control 

any asset or asszu of the Bnngabasi Group of Collcgcs sl~nll forthwith 

deliver posscssiori of  such asset or assets to ~ h c  Admin i s~n~or  uppnin~cd 

under sec~ioo 5 .  

7. Any person wh- 

(a) having in Ilis possession, custody or control ally pmpcrly 

belonging to the Bangabmi Group of Colleges, wrongfully 

withholds such propcrry Tron~ [he Administrator, or 

(b) wrongfully ob~ains possession of nny propeny forming p:ln 
of the property of  tie Bangabusi Group of Collegcs, or 

(c) wilfully wi thl~olds or fails to producc to any person au[horiscd 

urider [his ACI, any regia~er, record or o ~ h e r  documcnts 

which may be in his possession, custody or control. or 

(d) fails, wilhoul any reasonable c;lusc. lo submit any rrccounls. 

books or o ~ h e r  docurncnu, when required ro do so, 

sllall be punishable with imprisonmenl for n term which may exlend to 

six rnon~hs, or ~vith Lnc which rnny extend to l ive  I~undred rupees, or 

will1 bolli. 

8. Thc Adminis~raror nppoinled uiider sculion 5 shall have the 

power to instilule, dclcnd or rnke part in, any suit or proceeding by or 

against  he Rangabnsi Group of Collcgcs. 

9. No suit or proseculion or o~her  legal procecding shnll lie .?gains[ 

the State Governmcn~ or [he Ad~ninistrnlor or any ollier person appoinlcrl 

undcr scc~ion 5 for auy~l~ing which is in good faith done or intcnded to 

be do~ie  under this Act ar  thc rules made thcrcundcr. 

10. (1) Thc Slate Government may, on lhe applica!ion made by the 

Administrator i n  lhis behalf, advancc moneys for the purpose ofcfficirn~ly 

managing [he Bangabasi Group or Colle~es aud all such moncys shall 

be repayable with such inrcresl as may be prescribed by rules. 

(2) Any money advanced undcr sub-seclion ( I )  shill!, subject lo the 

prior payment of municip~l rates atld any sun1 duc to Goven~ment on 

nccounl of taxes or fecs, be a first charge upon thc properlies of [he 

Bangabasi Group of Colleges. 

11. The Slate Government may, i f  i l  is smisfied (hilt il is nccessnry 

or expedient so to do, direct, by notikication published in [he Oflciol 

Gozotc, rhat r l~e operation of nlI conrrilcts, assurances of properly, 

:I~rccIiICnts. ~e~tlcmenis.  awards. standine erdcrs or other i~islrumenls in 
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[West Ben. Act LXXII ot' 1978.1 

force in  relation to the Bangabasi Group of Colleges irnrnediarcly beforc 

rhe appointed day. shall remain suspendcd and all rights, privileges. 

obligations and liabilities accruing or arising thereunder bcfore thc said 

dnrc atiall rcrnain suspendcd or  shall be enforceable with such 

modilicarions and in such manner as may be specified in such norification. 

12. In cornpuling \he period of limirarion Inr [he enforcement o l  any 

righr, privilege, obliga~ion or  liabiliry refcrred lo in  section 1 I ,  rhc period 

during which i t  or thc remedy for rheenforccmenl rhcreof wax suspcnded, 

shall be excluded. 

13. The provisions of lhis Acl or any order or rule made rhcrcunder 

sliull have effecl nol~vilhslanding anything incansislcn[ thercwitll 

contained i n  any othcr law or any jnsrmrnent having cffect by vinur of 
m y  0lhcl. law. 

14. If any difficul~y ariscs in  giving errcct to thc provisions of [his 

Act, rhe State Govemment may rake sucl~ sleps or issue such orders not 

inconl;istent with tllz provisions of [his Act, as may be necessary for rhc 

removal of thc difficul~y. 

15. (1)  Ibe Smtc Govrmn~ea[ may makc rules Tor carrying out lhe 

purposes of this Act. 

(?I) 11) pilfiicu13r, and wiihour prejudice lo the generality of thc 

foregoing power, such rules may providc for- 

(a) the manag-zmcnt of rhc Bangobasi Group of Colleges; 

(b) r11e Icmls and condirions of service of thc Adminislmtor and 
orher pcrson or persons nppoin~ed to assis1 the Administrator; 

and 

(c) Lhe rale of inleresl in respcct of money ndvnnced by [he 

Statc Government 10 the Adminisrmtor. 


